of diacusslons, R suggestion was
that . the. - Planning -Commission
) up aconsu!tatwe body, either in
"'j,thefomouhbour panel: or a steering

- goup, msistlm of ‘répresentatives  of .

g.'labour and . ‘management to serve as a
o f"omm for eomultanons on-labour matters

] &pm of the - planning process. This

" suggestion is under .cxamination.

o lmeoﬂ.enmoumm/ Liceuce for
0 NMawalsctare of small Car

7@4 SHRI SHYAMNANDAN Mit.
. HRA Will the Minister of INDUSTRIAL
"DEVELOPMENT be picased to State :

(8) the number of units in the private
sector which have been licenced or granted
'Letters of Intent{ to manufacture small

. (b) the authorised and the subscribed
enpml ‘of éach of them ;

. (o) the personnel of their Board of
Dlrectors and

: ()] whcthcr there has been in any case
- ‘some modification of the original stipula-
“tion in respect of raw materiais and com-

‘ _‘pomnts"

. THB MINISTER OF STATE IN: THE
o MINISTRY OF INDUSTRIAL DEVE-
. LOPMENT (SHRI GHANSHYAM OZA):
! (w) Three units have been “granted letters
" of intent for industrial licence and one for
- vegistration for manufaciure of. passenger
E cmin theprivate scctor,

(b) and (c) Gov:rnment

g-hmmmlyof any, :xaw - material .
‘ally available in the coumry. any Toquest
. for import of such raw matetinls would be

waatd _ ,consmm md\mdusxml devdnpa
; and.cconomic growth, . During the -

haiie . no.

F lofar been made. lns

considered 1o the appropriate time in the

light ‘of indigenous availability and within. -

the framework of import policy in forceat
that time. The stipulation with regard to
raw materials amendcd on the lines set out .
above has ‘been incorporated in the other
two letters of intent issued fater, -

Death of an Fmployee of C. 1. T.U. ,
LTD Hindustan Steel Employee’s Upiop -
Durgapur

2425. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of HOME
AFFAIRS be pleased to State :

(a) whether Shri S. Santhikari, an
employce of thé C. 1. T.U. Hindustan
Steel Employees’ Union, Durgapur on the
3ist July, 1971 -

-

(b) whether Government had taken
any steps 10 book the culprits ;

(¢) il 50, the number of persons arrested
and the action taken against them ; and

(d) if the roply. to part (b) above bein:
the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME 'AFFAIRS (SHRI
F. H. MOHSIN) : (a) to {d}.. -According
to the. information received . from ‘the
Government of West Bengal, Shri S, Santhi-
kari, ab employee of the Hindustan Steel
Plant, Durgapur, and a member of the
Hindustan Steel Employees’ Union (CITW)
was stabbed. to death by some - unknown
miscreants on the 3st. July, 197 Acase
‘was started in. Dutgapur Potice. Stntion
.over.the incident.on - the ‘same’ date ~ and
invcsnguuon xsmprozress No, amm bas’
reportad that




"‘v'*j'-,‘ofthe dcécmd

- ummmmuou: of Standiuu Commmoe

. of Centcal Advisory Council of Industries ‘

2427.'_SHRJ' P. K. ‘DEO: Will the

. ‘Minister of INDUSTRIAL DEVELOP-

MENT be pleased to State :

(a) whether there was any “discussion

rcgarding foreign collaboration .at the.

recent mecting of the Standing Commiltee
of the Central Advisory Council of Indus-
tries : and

(b) if so, the recommendations made by
the Standing Committee and the reaction
of Government thercto ? )

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) The scope and terms of foreign colla-
boration was one of the subjects in the
fourteenth meoting of the Standing Com-
mittee of the Central Advisory Council of
Industrics held in New Delhi on the 2lst
Qctober, 1971,

(b) The discussions held in the meeting
were in the nature of general exchange of
views relating to the subjects included in
the agenda. In so far as the subject ‘scope
and terms of forign collaboration® is- con-
cerned, some of the important points made
in. tha meeting included eclimination of
detays in according approval to foreign

. colla,bqration agreements, encourggement
being given to collaboration proposals
mmmg at import substitution and export
promotmn. the perlodd of validity of five

years of the collaboration agreements
bemg téckoned ‘from the day an industrial .

undeﬂ:kmg goes into. prodyction and such

period ‘being extended in, suitable cascs and
on. The suggestions made gt the meet-

‘ina'havebaen tlken note of \by Govem-

_ Mini’sm of HOME AFFAIRS ‘
to State :

Maharashm boundmy dlspuf.e and ..

| @Y,

: ':, E :m bmw dﬂly rated Mazdoo:s f\sv

(a) whether any. furthet eﬂ‘orts have
been made for the sertlement. of Mysore-

(b) if not, what are tho d:fﬁoultm in the" o
settiement of the border dlspuw [mween .
the two States ? ' G

THE MINISTER OF STA'I'E IN ‘E‘m-:‘ .

MINISTRY OF HOME AFFAIRS (sﬂkl: o
(a) and (b). Govemmeht

K. C.PANT):
would like tosee this. problem. solved as .
early as prossible. However, ‘it ‘would be

possible to pursue the matter. actively -only =~

after the restoration of the normal coristitus
tional machinery in Mysore State, . ‘

Telophone Maeters

2430. SHR1 AMAR NATH CHAWLA: .
Will the Minister of COMMUNICA- -
TIONS be pleased to State @ R

(a) whether a Jarge number. of ‘¢om-
plaints were received by Government -
regarding overcharging the .Télephonel"
Subscribers ; " ‘ S

{(b) whether some persons of - thc Tele- .

phone Department were found indulging "

in malpractices in charging Telephonc a
calls ftom the Subscribers ; fand, S

©) if 50, the number of per;ons "m‘ o

in this eonnection and the acuon taken -

against thcm ?

' THE 'MINISTER OF . COMMUN!CA- o
TIONS (SHRT H: N. BAHUGUNA)-‘ZQ ‘

(bms. .
(C) ’Ihree personswere mastcd






